In The Central Administrative Tribunal
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(N. P. NAWANI) Momber {Judicial)
ADMINI>TRATIVE MEMBER

17 .2 2000
father of the applicant,

Shri R.C.Srivastava,
dppeared and submitted that the 0A may be disposed of

as withdrawn as the applicant has already been
selected and working on the post of Junior Hindi
Translator in the wmxx Railways.

In view of the submissions made by Shri R.C.
Srivastava, father of the applicant, we fmeixkhakxkRiz

RX dispose of this QA as having bedome infructuous.
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